L ) IN THE CENTRAL ADMINIoTRATIVE TRIBUNAL ; HYDEKAS~D BENCH
N -t
AT HYDERABAD

0.4.N0,684/92 Date of Order: 11,3.1993

BETEEN :

T.Ramakrishna : .. &pplicant.

(jn AND

1. Chief Postmaster Generszl, .
Andhra Pradesh, Oppr.P.O£)
Abids, Hyderabad.

2. The Supdt, of Post Offices,
Narasaraopet Division,

NarasaraoPeﬁj(hwguf TS T _ .. Respondents,
Counsel for the Applicant .. Mr,Prabhakar Rao
Counsel fgr the hLespondents ' ' .o Mr.ﬁ.v.hamana
CORAM ;

HON'BLE SHRI T.CHANDRASEKHARA KEDDY, MEMBER (JUDL,)
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Order[of the Single Member Bench delivered by

‘Hon'ble Shri T{Chandrasekhara Reddy, Member(Judl Ve
! .

J —— y
,‘ ' :f
This }a an application filed under Section 19 of
‘ i
the Administrative Tribunals Act to directrthe respondents

f
to provide the applicant any post under coepaesionate grounds

' ‘ !
and to pass such other order or orders as may deem fit and

[ - |
proper in the circumstances of the case.
|

The Lacts giving rise to this O.AJ in brief are

i
as follows:-) ‘ i
!

P OO One |[T.Mallaiah while working as Sub Post Master aﬁﬁ

died on 8,11,1982, At tbe time of his death Postal employees
i

(Mallsiah) left behind him his wa widow, 12 soms (including

t
the applicant herein) and 2 married daughters, The sa;d

r
Mallaiah but for his death would have retired on superannua-

. ¥
This applicant was said to be aged 14
The

tion on 30,
: f
years at tﬁe time of the death of Mallaiah his father,

G a sum of

widow of the deceased employee was pald D.C.R

8s.7,825, 25l G.P.F. - %.5,160/-, P.0.I. { Rse 4,632/-, C.G.,E.I.S,

%.20,158/4 and fs,.3,792.25 towards Encas%ment of Ieave, in ail
a sum of %.41,567.50. Excluding relieron pension, the
‘ t : .
widow of the deceased employee is also baid monthly a sum
!

of Bs.375/4 towards pension. The famiig of the applicant

|

owns 90 cénts. of dry land, According to the applicant the

baid land is useless and does not yleld any income,
} )

3.0 he applicant after passing InLermediate examination
put in an application on 18,8,1987 to phe respondents to
provide him an appointment on covpassiOnate grounés, The
Circle Selection Committee after considerzng the case of

the applicant reﬁuséd to provide appolntment on compassionat
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grounds, So the present O.A., is filed by the;applicant

o

for the reliqf'as indicated above,

4, Couriter is filed by the respondents #pposing

this O.A.,
: [ ¢

deay we have heard Mr, M, Prabhakar Rao, Advocate

e

‘for the applicant and Mr,N.V. Ramana, Standlng’uounsel for the

1
;ce8pondents.i : v

- |
6. Mr Prabhakar Rao, counsel for the Applicant
vehemently contended that the family of the deceased employee

]
is in dlstress and indigent circumstances and that the

family is.shffering from poverty and unless %n appointment
is provided;to the applicant who is the son bf the deceased
employee that the family of the deceased‘w;ﬂl not be able to -
survikle, Qn the otherhand Mr.N.V.Ramana‘ Standing Counsel
for the reapondents contended that in viéw $f the retirement

\ : ‘ '
benefits and the pension which the widow is|getting that the

family cannot be said to be in distreee‘andlindigent circume=
stances, He also further maintained that ﬁ%e respomients

as a matter of fact offered to the applicant the post of
Post Man in the year 1989 and that the applrcant had

refused tne said post as per his letter dt 14,3.1989 address
to the Superlntendent of Post Offices, ‘NargaraOPet and the
refusal of the sald post by the appllcant ;ould itself indica
that the famlly of the applicant is not 1nldistress and
indigent‘circumstances It is also his afgument i€ the
family was in indigent and distress crrcumstances the
'appllcant would not have refused the postlof Post Man which _
post carrles a basic pay of ps,825/- with all allowances,
vie have perused the letter of the applicant dt., 14,3,1989

waich is placed before us. The learned counsel for the

applzcank Mr,Prabhakar Rao also went through the said
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0040. '
letter of the applicant where the applicant had  expressed
tnat he is not willing to work as Post Man, The prayer

of the applicant is to provide him any post on compassionate

.grounds, As seen the respondents had offered to:the

appplicant the post of Post Man and for‘reasgns best known
to the applicant, the applicant had not giveh his willing_ ness

to work as Post Man, So, as the applicant himself had

refused the post of Post Man which was offefed to him hy the

respondents on compassionate grounds it is not ‘open now for

'the applicant to claim any appointment on compassionate

grounds, We see no merits in this O0.,A, Hence this O.A.
is liable to be dismissed and accordingly dismissedxwtx

leaving the parties to bear their own costs,

-i-_—‘- C_B\,Q.—ﬂ&"“ge—ﬁ\-\&ﬂ&{‘—“j —p

(T . CHANDRASEKHARA REDL:.,

. Member (Judl, ) 4
' ! 4 / (w
Dated: 1lth March, 1993 M £

(Dictated in Open Court)

Copy to:=- |
1, Chief postmaster General, Andhra pradesh, Opp.GPO, Abids,
Hyderabad.

sd2. The Supdt., of Post Oifices, Narasaraopet Division,
Narasaraopet, G Sofrc—. .' . '
3. One copy to Sri. Prabhakar Rao, aQVOCate, 5-93~22/26,

Adarshnagar, Hyd.

4. One copy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd.

5., One copy Deputy Registrar(Judl.),. cAf, Hyd. ..o

A DU S e ooy A !

6. One spare cCopy. T T T e i
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{ IN THE CENTRAL ADMINISTRATIVL TRIBUNAL
HYDERABAD BENCH AT HYDERABAD {

THE HON'BLE ML.‘USTICE V .NEELADRT R?O
VICE CHAIRMAN w

BALASUBRAMAVIAN s
MEMBER ( A&\IN )

THE HON'BLE M-R.

B,

THE HON'BLE MR T CHANDRASEKHAR
REDDY 3 ME:MBER(JUHL)

' pavEDs UL3/-uw3.

! o _ | C o
o | ORBPER/ JUDGMENT

|  { o . : RBofGrpAtcinio,
‘o ‘ R | 61§H/92_

FeacRo T (WEReTTT—

Admitted and Interim directions ™ -
issued,

Allowed,

"Disposed of with directions

| . ' ‘ Dismissed as withdrawn,

Dianissed-for default.

Ordered/Rejécted} ¢ ’:5

- e | __No-otder as to costs.

~- pvm , o L

Central Administrative Tribunal ) -
DESPATCH £

- L APNI393 vb/“

B HY1F RABAD BENCH.






